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AT HYDERABAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

¢ HYDERABAD BENCH

CONTEMPT APPLICATION NO., 100/96

-mq---—---—-—-uﬂn------- - -

IN

ORTGINAL APPLI”ATIOW NO. 667/96
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Between -

Smt.D.Venkayamma

And

1. Sri M.v.Bhaskara Rao,
The “hief General Manager,
Telecommunications, AP Circle,
Doorsanchar Bhavan, Hyderabad.

2. Sri K.Farasuram,
The Sr.Superintendent (Telegraph
Traffic), SF MS Systems, Sr. Telegraph
Office, Sectbhad.

3, Sri D.Sikhamani,
The Telegraph Master Incharge,
Telegraph Office, ECIL, Sec'bad.

4, Sri p.Sikhamani

Respondents/Respondents

Counsel for the Applicant ¢ Shri V.Venkateswara Rao

Counsel for the Respondents

CCRAM:
THE HON'3LE JUSTICE SHRI M.G.CHAUDHARI

THE HON'BLE SHRI H.RAJENDRA PRAZAD

P
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VICE-CHATRMAN A

MEMBER (A%
)

Petitioner/Applicant

Shri N.R.Devaraj, Sr.CG5C
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contempt petition and will be examined at the hearing of t
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(Orders per Hon'b e Justice M.G.Chaudhari,
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Vice=Chai rmad

e s

Shri K.Phani Raj for Shri V.Venkateshuwar Rag|,

for the applicant. Shrj N.R.Devaraj, for the respondentfs,

applicmnt:challengas the order of har departmental locallt
dt.30-4~56, On 10-6-86, the learnsd single member passed

of status quo to be maintained @ ovided that t he applicant

been relieved,

states that the'applicant-uas r«lieved prior to that date

another person Shri V.V.l.S.Ramalinga Chary had joined in
On 2-5-96, That has also baen stated by the Respondent No
in his counter.

applicant, That question is not however germans for decid

Nafeouer after noticing the order of status quo the MA 528
by the applicant seeking a direction to the respondents to

her to join duty at Telegraph Office, ECIL, was dismigsed,

24 The contempt application is an offshoot of the

order obtained by the applicent on 24-7-96., It was noted

order that the learnad standing counsel fPor the respondent
stated that the applicant had already been relieved and he
had joined and thara?or; she hag to take her pay in the tr
office,

"In the meantime the Respordent No.3
should provisicnally pay her subject to
the adjustment iater if the Last Pay
Certificaste is not available with the
Raaqqme(\t Na i, D8 may pey \;stu\':isim\:\.‘t)

o
QoyiEk B8 GRT Lre Jatest pay aReun By
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Counssl
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had not

The learned standing counsel for the respordents

amnd that

that post-_
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This is disputed by the learned counsel for t he

he D.A.
/96 Piled

permit

interim

in that

g had

N relisver

ansferred

However, an interim direction was made reading as follous:-
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-she has not joined at any plabe. The question of refusal

the circumstances we cannot draw any infersnce at this st
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(:

the applicant with the stipulation
~that the payment will be adjusted
-when she joins in any one of the
offices.”

Tis direction uwith respect was differsnt from th; relief
in the 0.A. Fflorepver itwas not indicated as to from whg
apﬁlibant was to draw the Payf Although submission of th
counsel for the respondents was noted that appliﬁant-has
her pay from the office where ‘ghe tood transferred it ap
thét she has not as yet joined that office. It is stated
applicant that up fu July, 1996, the respondents Have pai
salar& at the office from where ahe was transferred but ¢
it vas stnppad. In the first place it appears to us thai;
qppl;cant stood relisved prior to the date of therardar 0

quo, she should have been well advised to join at the off

sought

re the

e le arned
to take
pears v
by the

d her the o
hareafter
since the

f status L~

ice to !

which she is transferred without prejudice to har rights pnd conten-

tions in the 0.A. Secoundly the order in the IMA refers to
tion made by the applicant that she had leaye to her cred

had also appliad'for reave, It appears thét the responde

)
the contancﬁ}
it and sha

nts have

paid her against adjustment of the leave as was to her crpdit but

have. stopped further payment as the leave was not sanctio

sanction leave dogs not ariss in this petition. UWhataver

these questions can be dsalt with at the hearing of the O

the respondents have committed breach of the ordler in the

tf

dt .24~7~96 so as to invite action in contempt.
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of fice.

we find no merit in this contempt pmtition and the sama is
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3. . - It is submittéd by the coungel for the applicant

that the applicant's reprasant;tion dt.7%=9-96 submitted to
OTO Residency has not bsen yat decided. Having filed the 1
tation, the applicant shouid not have rushed to fils a cont
paﬁitinn. That ap art, tie repragentation contains a notice
respondants that unless the respondents reponded within onJ
she may rush to ths Tribunai for action in Contempt. - Such
cannot be considéred as appropriate in a representaticn reg
for consideration of the grie@%@ca. We are not therefore i

by the fact that because the representationwas not replied

respondants are guilty of dis-obeying the order in the MA.

4, Shri NR Devaraj, learned standing counsel for
respondents states that even if the applicént joins at the
Telegraph Office without prejudice to her challenge to the
transfer which is ths subject matter of ﬁhs 0.A., tha respo
will work out her pay having regard to'tha availability of
to her cradit.if any and if any amount is found dus and pay
the date of joining, they will consider the question of pay
hcuevar.subjact to uerificatiqn and only aftar the applican
We think that the offer mada is quife reasonable.
For the aforasaid

for the applicant to avail of it or not.

No order as to costs,

(M. G.CHAUDBHARI)
Uica-Chairman
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.EW - & C.p.100/06. |-
1 5ri M.V.Bhaskara Rao, Chief General Manager, B
- Telecommunications, A«P.Circle, ' l
Doo:sanchar:EhaVan; Hyder abad, \
2. Sri K.Parasuram, sr;SUpdt.(Telegraph Traffic) \
SF Ms Systems;.ﬁr.Telegraph Cffice, : 1
Secunderabad, . 1
3. 8rji D.Sikhamani, Telegraph Master Incharge, |
' Telegraph Office, ECIL, 3Secunder abad, !
. . . . 1
4. One"gopy'to.Mf.V-Venkatéswar Rao, Advocatej‘CAT.Hyd. i
5. One copy to Mis.N._R.Devxaj,s:.cc;sc':.cm.ﬁyd. \
- N ) . . ° . ) ) ‘ Lt . ]
6. One COpY to Library, CAT.Hyd. 1
- 7+ One spare copy. 1
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TYPED BY - ~  CHECKED BY

COMPAREL BY " APFROVED BY

IN THE CEb ’TRAL ADMINlo’I‘RA’RIV:..' TRIBNNAL
- HYDERABALD BENCH AT HY DEEABAD
/ o THE HON PLE MR.JUSTICE M.G.CHAUDHART
| : : VICE=CHAIRMAN

/ AND'

THE HON'BLE MK.H.RAJENDRA PRASADsM(A)

‘ © Dpated: '\ - |5 -1996

ORDER/~FULGMENT

MedfFsie/ Colie Now 100 /’"l 6
in

| o_.A.l\To. | 'g 6 MCMJ

T.A.No. (wep. ) -

Admitted and Interim Directddns

;ﬁgﬁose

of with directions

r—

Dismisse

Dismissed gas withdrawn.
Dismilssed‘ or Default.

Ordered/Reljected.

pvm . No order as to costs.
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